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Abstract of the Proceedings of the Council of the Governor General of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliament, 24 & 25 Vic., cap. 67.

The Council met at Government House on Tuesday, the 5th March, 1867,

PRESENT :

His Excellency the Viceroy and Governor General of India, presiding.
His Honour the Lieutenant-Governor of Bengal, x.c.s.1.
His Excellency the Commander-in-Chief, ¢.c.s.1.,, K.C.B.
The Hon'’ble H. Sumner Maine.

The Hon'’ble W. Grey.

The Hon'ble G. Noble Taylor.

The Right Hon’ble W. N. Massey.

The Hon’ble Colonel Sir H. M. Durand, ¢.B., K.Cc.8.1.
The Hon’ble H. B. Riddell.

The Hon'ble E. L. Brandreth.

The Hon’ble M. J. Shaw Stewart.

The Hon’ble C. P. Hobhouse.

The Hon’ble J. Skinner.

The Hon’ble D. Cowie.

CUSTOMS DUTIES.

The Right Hon’ble MR. MassEY moved for leave to introduce a Bill to
amend the Law relating to Customs Duties. He said :—

“ Sir, the statement which I have to make, in submitting to the Council
the annual exposition of the revenue and expenditure of the country, com-
prises three separate accounts, namely, the ascertained balance of the year

“which has last expired, the estimate, partly founded on ascertained figures, of
the current year, and the estimates with the provision of ways and means for
the service of the year next succeeding the present year. The two latter
estimates are always subject to disturbing agencies which do not affect the
financial systems of other countries, or do not affect them in the like degree.
The Government of India is charged with the general superintendence of five
great subordinate Governments and three minor Administrations. It is no
easy matter to exercise a political control over distant dependencies; and the
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difficulty of such control is greatly increased when you have to supply and
regulate the expenditure of these several States, varying as they do in the
extent of their territory; in the races by which they are inhabited; in their
social and commercial progress; and in every element which goes to constitute
a fixed guide and criterion in determining according to European ideas, the
scale of expenditure suitable to each particular province. Accordingly, we
are compelled to concede a wide, and, practically, an unlimited discretion in
such matters to the Local Governments and Administrations, who are them-
selves forced to grant a large measure of license to distant ministerial officers.
Thus we have not one Budget to deal with, but eight local Budgets complete
in all their parts; and over neither one of these eight Budgets has the Supreme
Government that control which is necessary for the purpose of finance. In
addition to these difficulties, the financial administration of Her Majesty’s
Indian Empire is further involved by the separate treasury and separate
accounts which are necessarily maintained by the Secretary of State, and
over which the Indian Government has of course no control whatever. I
make these observations for the purpose of explaining to the Council that they
must not expect from my statements, or from the statement of any successor
of mine under similar circumstances, anything more than an exhibition of
Indian accounts which shall approximate to the truth. The very first state-
ment which I have to make is a singular illustration of these remarks. In
March last, a few weeks before the close of the financial year, I was advised
that a deficit of £336,000 would represent the state of the accounts of that
year. The actual result has been a surplus of £2,800,491. You will readily
understand that a considerable portion of this astounding discrepancy is
attributable to the precise method of accounting which has been adopted with
so much benefit, in pursuance of the recent report of the Commissioners of
Account and Audit. In fact, upwards of a million of the sum which I have
named is disposed of in the adjustment of the registers of the Loan Depart-
ment, and the general books of the Government of India, on the transfer of
the management of the public debt to the Bank of Bengal. According to the
' new budget system, it is necessary that these debits and credits should be
passed through the account of income and expenditure, but they represent
no real transaction, and are strictly matters of account, terminating in a
nominal credit to the Government of £1,028,189. But the remainder, or
£1,772,000 is for the most part substantial, being made up in nearly equal
proportions of short expenditure and the recovery of arrears of revenue.
Thus, the Home expenditure turned out to be less by £350,000 than the esti-
mate, and of the large amount of £1,071,000 set down for stores, less than one-
half has been spent, the saving being £566,000. Again £937,000 appear ta
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the credit side from a payment of that amount of Railway traffic earnings in
the Bombay Presidency, which had been retained in deposit in private Banks
by the Railway Boards, contrarygo the, terms of 'the contract which require
the prompt payment of the gross earnings into the civil treasuries, which
payments have latterly been regularly made by the Railways in the two other
Presidencies. This sum of £937,000, of which no account had been rendered
when the regular estimate of last year was framed, has pro tanto reduced the
charge for guaranteed interest, and accounts for the difference between the
estimated cash-balance and the actual cash-balance at the close of last year.

With these explanations, I leave the accounts of 1865-66.

When I come to the regular-estimate for the current year I have a more
difficult task, for I must present it to you in an incomplete form, in con-
sequence of the change which has taken place in the official year. Soon after
the financial statement had been made last year, the Government was desired
by the late Secretary of State to make provision, if possible, for the submis-
sion of the Indian accounts at such a period as would enable the House of
Commons to take them into consideration at an earlier period of the Session
than was practicable under the then existing arrangement. The reésult was
that we proposed to close the accounts of the year on the 81st of March instead
of the 30th of April, and this arrangement was assented to by the Secretary
of State. In comparing, therefore, the regular with the budget-estimate, the
Council will bear in mind that I have to compare an estimate which was made
for twelve months, with an estimate for a year which is to terminate in eleven
months. It has been found extremely difficult to frame a sub-estimate of the
proportion of outlying income and charge which are to be assigned to the
missing month; and therefore it would be fallacious to rely upon the broken
transactions of a mutilated year as representing accurately the financial
results of a complete year. Notwithstanding the various depressing influ-
ences of the present year, it is satisfactory to state that, with four exceptions,
the estimates of March last have been well maintained under every head.
The Land revenue, although we have remitted £107,665, chiefly on account of
Orissa, exceeds the estimate by £10,835, credit being taken for the month of
April of which we are deprived. In Excise there is a small increase, and
the Salt revenue for eleven months is better than the estimate for the year,
owing partly to larger sales of Government stock in Bengal; but as these in-
creased sales have not been attended with diminished imports, the flourishing
state of this branch of the revenuc is an indication of the well-being of the
mass of the people. On the other hand, the stagnation of trade hus manifes-
ted itself in the falling off of the Customs returns to the amount of £135,868;
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while a deficiency in the Mint receipts of £140,200 is chiefly attributable to a
falling off in the coinage of copper in consequence of the ample supplies of
specie with which the treasuries are stoxgd. But the short receipts occur
mainly under Opium and Public Works. These two heads alone account for
more than two millions of the deficit; but of these two millions I shall shew
you that the greater part is nominal. The difference between the budget-
estimate and the regular-estimate of the Opium revenue is £1,624,300. From
this must be deducted £692,284 for the estimated amount of the sales in
Bengal and the passes to be taken out in Bombay in the month of April, which
are not included in consequence of the new arrangement in the present finan-
cial year. From the £932,016 which remain must be made a further reduc-
tion of £691,600 in respect of 5,320 chests, which, though included in the
estimate, have not been brought forward in consequence of their being in
excess of the number which the Government had announced for sale during
the current year. Deducting these figures, therefore, namely, the sum of
£692,284 for Opium, which will be realized in the first month of the next
financial year, but which properly belongs to the last month of the current
year; and a sum of £691,600 which we have failed to realize owing to the
inadvertence which I have mentioned in the preparation of the budget-esti-
mate; the balance, £220,416, represents the actual difference between the esti-
mated proceeds and the sale of the Bengal drug. My estimate was Rupees
1,300 per chest; but the sales have yielded an average only of Rs. 1,248. To
this difference of £220,416 must be added about £20,600 on account of a slight
falling off in the passes taken out at Bombay.

The fourth and last head of revenue which is deficient is Miscellaneous
Public Works, the receipts from which will be less than the estimate by about
£520,000. But this amount also is nominal. Of £460,000 which we had
expected to obtain from the sale of lands in the Island of Bombay we have
realized nothing, the sales having been postponed to a more favourable season.
This figure in fact represents a debt of which we have not received payment,
as we expected, but for which we hold ample security. The remaining
£60,000 is accounted for by the correction of an error in the budget-estimate
of Bombay. The regular estimate is, therefore, really less than the budget-
estimate by £135,868 under Customs; by £140,200 under Mint; and by
£240,416 under Opium; in the whole by £516,484.

These figures are used only for the purpose of showing that the falling
off in the revenue during the year has not been considerable; and that the
failure, such as it is, has, with the single exception of the Mint, been confined
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to those sources which are necessarily affected by a season of commercial
distress. The expenditure, on the other hand, shows an increase under every
head. Guaranteed interest exceeds the estimate by £409,584, owing partly
to the exclusion of the April accounts, and partly to the reduction of Railwai
receipts and increased expenditure caused by the interruption of the traffic
on the Bengal and Bombay lines by the floods of last year. The Home charges
are increased by £581,126 on account of the new transport ships and stores
for India. It was intended that this service should have been provided for
by a loan, and that one twenty-fifth part of the loan should be repaid annually.
A Committee which was appointed to report on the whole subject, including
the requisite financial arrangements, properly assumed in their report that
this capital charge of above one million sterling should not be written off in
full against the income of the years in which the money might be disbursed,
but should be spread over twenty-five years, by annually debiting income with
only one twenty-fifth part of the whole outlay.

Eventually, the money was provided from the cash-balance, instead of
being borrowed. Had the original intention been adhered to, the annual
charge for the vessels for the overland transport service would have been
£43,041 instead of the large capital charge which has been spread over a
period of only three years. )

If to these charges we add £193,989 to the Army estimates, £66,902
for the purchase and repair of ships and placing additional vessels in commis-
sion in Bombay, and £50,000 to the Nizam in part payment of the balance
due to His Highness under the treaty, on making up ‘the accounts of the
“ Assigned Districts,” the principal augmentations of charge will have been
noticed.

The sum total of expenditure for the eleven months which comprise the
current financial year will be £44,307,777. The receipts for the same period
will be £41,912,530, the result being a deficit of £2,395,247.

This deficit as I have shown is produced in nearly equal portions by excess
of charge and failure of receipt. We have realized £691,600 less than the
estimate of the Opium sales, on account of 5,320 chests which we were pre-
cluded from bringing to the hammer, and we have lost £240,418 from defioi-
ency of prices; being a total of £932,016. Add to this £276,068 for falling
off in Customs and Mint. On the other side, the expenditure as I have shbwn
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is, to about the same extent, in excess of the estimate. Large as the deficit
may be—and it is impossible owing to the exceptional curtailment of the year
to state the figure with more than an approximation to accuracy—it loses
much of its formidable character when we consider that it is produced by
causes in no degree affecting either the stability of our resources, or indica-
ting a permanent augmentation of expenditure. And we derive further con-
solation from the state of our cash-balances. According to my estimate in
March last, we should have entered upon the present year with a balance of
£12,859,366. But our balance on the 1st of May was £13,771,625, being
£912,259 better than the estimate. This addition, together with the loan of
£600,000 raised in January, will increase the amount at which I stated the
cash-balance for the close of the current year by £625,474. Notwithstanding
the adverse state of the balance-sheet we shall close the year with £11,132,133
instead of £10,506,659, the estimate of last March.

The year about to close has been one of great adversity. Disaster and
discredit almost unparalled in their extent and duration have prostrated com-
mercial enterprize, not only in this country but in England, where every inter-
est, excepting always the irrepressible public revenue, has suffered more or
less, and is suffering from similar causes. We may congratulate ourselves,
however, that India, with one nctable exception, has weathered the storm
without suffering much more damage than has been caused by the temporary
cessation of the steady progress she has been making for some years. Trade
is stagnant and confidence has been checked ; but the commercial honour of the
country is untainted; and credit, though sharing in the general depression,
is not I trust substantially or permanently impaired.

The exception to which I have referred is of course Bombay. But the
ruin which has befallen Bombay is strictly exceptional and local. The crisis
which has affected all commercial enterprize has precipitated her fall; but
that fall was inevitable, though the surrounding atmosphere had been one of
unclouded prosperity. Bombay, however, has suffered and has repented.
She has great natural advantages, and is rapidly augmenting those advanta-
ges by means of the converging lines of railway which will convey a large
share of the wealth and trade of India to her port. She still numbers among
her merchants many men of ascertained position, men of honour, and men of
business; and if bitter experience can ever be of any avail in teaching a prac-
tical lesson, the banking business and commercial enterprize of Bombay will
for the future be something better than mere gambling speculations.
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Sir, I have spoken of commercial depression, from which India has sufi-
ered in common with England and other parts of the world. But during the
past year India has been afflicted with a calamity far more grievous than any
form of commercial disaster. A whole province has been desolated by famine,
and other districts have partially suffered by a similar visitation. I need
not dwell upor a topic which has been uppermost in the public mind of this
country for many months. I am almost ashamed to mention it in connection
with balance-sheets and estimates; but as a matter of fact, I am bound to
notice the famine as prominent among other causes which have had an un-
favourable effect on the finances of the year.

I now proceed to lay before you the estimates for the year which is about
to commence. But before I enter upon this statement, I must advert to a
change which has been recently adopted in dealing with one of the most im-
portant and the most interesting branches of our expenditure. I mean that
portion of the grant for Public Works which relates to what are stated in
the accounts as agricultural improvements, but which are better known by
the description of irrigation works. The progress of these undertakings has
been hitherto retarded by various causes, some of which I took occasion to
notice in my financial statement last year. One of them, the conflict of
opinion as to the best mode of planning these vast and costly works, has
been in a great measure removed by the able and comprehensive report of the
Committee on the Ganges Canal, appointed by His Excellency the Viceroy
in the early part of last year; and the conclusions arrived at by the majority
of the experienced Engineers who framed that report have been adopted by
the Government of India with the concurrence of the Secretary of State.. If
any doubt has hitherto existed as to the expediency of engaging in great and
extensive schemes of irrigation, that doubt has been completely dispelled
by the lamentable events of the last year. There can be no deliberation in
dealing with Famine; and the issue forced upon the Government has been, not
whether it shall engage in speculations which may yield an uncertain profit,
but whether whole districts of the country shall be exposed to a periodical
depopulation for want of those preventive measures which human power can
command. Irrigation, Sir, in India, is the great question of the day, as the
repeal of the Corn Laws and unrestricted commerce were the great questions
in England in days gone by; but all that the repeal of the Corn Laws and Free
Trade have done for the people of England, and much more than all, will be
done for the people of India by works which will fertilize their fields, and
place their means of subsistence beyond the reach of accidents, which indeed
are not so much accidents as events of ordinary and almost regular recurrence.
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Sir, I have said that this question should not be considered mainly as one
of profit and loss. Assuredly it should be taken up on far higher grounds.
Nay, even if it were certain that the twenty or thirty millions of money which
from first to last will be required by these operations would yield no returm,
the State would still be bound by the highest sense of duty to undertake them.
But, so far from irrigation schemes being unremunerative, the reverse is the
admitted fact, and the Government have been blamed for the jealousy with
which they have been supposed to exclude private Companies eager to enter
upon a field of such profitable enterprize. At the same time, I am not san-
guine in my expectation of large returns upon the whole of these under-
takings. Making allowances for the money which will be wasted, and for the
mistakes which will be made in the construction of works of such magnitude,
and of which our experience is imperfect, I do not calculate upon obtaining
for many years to come much more than will cover the interest and sinking
fund of the capital invested, and I shall be contend to leave it to some unborn
successor of mine to congratulate the Council upon being in a condition to
defray any considerable portion of the public charge from the profits of reser-
voirs and canals. But whether these works are to be profitable or unprofit-
able, we have resolved to undertake them without delay, and on a scale as
large as our immediate resources in skill, labour, and materials will permit.
Money will not be wanting to any amount that may be required, but a large
and sustained expenditure for an extraordinary service such as this, cannot
be provided out ordinary revenue;—I say we can no longer be dependent on
the resources from which irrigation works have hitherto.been supplied. Our
surplus years are few and far between; and our cash-balances are not more
than sufficient for the ordinary demands of the public service. We have re-
solved, therefore, with the hearty approval of the Secretary of State, who has
enjoined the Government to spare no means for the furtherance of this great
object, to make special provision for this branch of public works. From
henceforth, therefore, the estimate for irrigation works will be removed from
Current Account to Debt, in other words the annual charge for the construc-
tion of canals, reservoirs and other works of this class will be provided for
by loans, and the interest of these loans only will be charged to the expendi-
ture of the year. The amount which will be required during the ensuing year for
distribution to the Local Governments on account of irrigation works does not
exceed £700,000; T wish it were double or treble that amount, but hasty pre-
parations for large expenditure on such projects would be ill made; in addi-
tion to this sum, an outlay may be required for the commencement of the great
works for utilizing the waters of the Soane. This project, for which the

plans and estimates have long since been completed, has been delayed by,
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negotiations with the East India Irrigation Company, who undertook the
work, but who pressed for the concession of a still more extensive scheme. It
is doubtful if the Company in the present state of the money-market will be
able to fulfil their contract; but in case they should fail, the Government are
ready and willing to proceed with the work. While I am on the subject of
loans, I may as well add that we have discontinued the advances which have
hitherto been made for special works in the town and island of Bombay
against the proceeds of the land sales in the island. The sales having been
suspended for the present on account of the total cessation of speculative
enterprize, it is no longer possible to balance these transactions within the
year : but as we were unwilling that the works at Bombay should be discon-
tinued, we lately borrowed £600,000, and intend to borrow £400,000 more in
the ensuing year, that the works may not be interrupted. We are also in
correspondence with the Government of Bengal on the subject of an advance
to the municipality of Calcutta of a sum of £520,000 in three years, to enable
them to proceed with the water-works so necessary for the health of the town.
Altogether, we shall probably borrow to the extent of £2,000,000 during the
year 1867-68. Works of great public utility will thus be promoted without
any strain upon the revenue, and the cash-balances will be kept full.

The only other alterations which have been made in the accounts are the
removal from the balance-sheet of revenue and expenditure of the estimates
for the Straits Settlement, which will be detached from the Government of
India at the commencement of the financial year, and also of the estimates
for the East and West Berars. As the revenues of these districts, commonly
called the Assigned Districts, like the revenues of Mysore, are collected and
administered in trust for the Native Government, they have properly no place
in the Indian accounts.

The expenditure for the coming year will exceed the estimates of the year
about to expire by £515,032, the diflcrence between considerable additions to
and large deductions from charge. This increase is chiefly accounted for by
special and temporary charges, and though part of it is nominal owing to
transfers, there remains, with the exception of Opium, a steady increase under
almost every head of service. I need not trouble the Council by explanations
on those items in which the variation either one way or ‘the other is caused
by transfers in account; nor will I dwell on petty details; but merely refer to
those points which require special notice. The interest heads show an aggre-
gate increase of £350,000, partly accounted for by interest on the new Deben-
ture Loan of £600,000; by interest on the assets of prize money; by interest
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payable to the Railway Companies, in accordance with a recent arrangement.
by which the Companies are allowed interest on their balances of net traffic
receipts; and by a provision of half a year’s interest on the projected loan of
two millions for reproductive works, and works chargeable to the Bombay
Special Fund.

The increase of £117,753 under Land Revenue ﬁlue partly to the trans--
fer of petty charges from the Public Works Department, but mainly to in-
creased salaries to Deputy and Assistant Commissioners, Qudh, North-West.
Provinces, and Panjab. The cost of the Telegraph Department is necessarily
augmented by £113,688 on account of the Indo-European Line, the receipts
of which are credited to the revenues of India. The charge for Law and
Justice exceeds the former estimates by £271,914, the greater part of which
is caused by the improved salaries of uncovenanted Judges and ministerial
officers in the three Presidencies; and a portion is due to stores supplied to the
Convict Department at Port Blair. The advance of £59,448 under Police is
caused by the organization of a body of Railway Police, and the repairs of
Police stations formerly charged to the Public Works Department. An extra
expenditure of £94,599 occurs under Marine in consequence of new ships
having been put in commission in Bombay, and of services to the Indo-Euro-
pean Telegraph. The head of Education, Science and Art as usual shows a
steady progress. The increase next year will be £72,000; but as this increase
is chiefly on account of grants-in-aid, and thus represents the efforts of the
public to promote the cause of education, the additional charge will be a
subject of congratulation rather than otherwise. I do not know that I can
say so much for an increase of £106,885 which appears under the next head
of the account, allowances and assignments under treaties and engagements.
The pecuniary embarrassments of Prince Azim Jah, together with the ques-
tion of making a permanent provision for the future maintenance of His
Highness in a position suitable to his rank, have frequently been under the
consideration of Parliament and Her Majesty’s Government. The result is
that it has been determined to assign £150,000 for the payment of the Prince’s
debts, and to provide an additional annual allowance of £15,000, which will
be distributed with His Highness’ concurrence in such proportions as appear
best adapted to secure the future dignity and independence of the Prince and
his family. I have only to notice one cther head, that of Miscellaneous, which
contains an item of melancholy import. The Government will advance next
year £410,000 for the purchase of grain for the population of Orissa. Of
this sum of £410,000, it is estimated that £260,000 will be recovered; and the
alance £150,000 represents the difference between the piice at which the
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grain will be bought, and the price at which it will be sold, and this differ-
ence is charged to revenue.

The army estimates call for no particular remark. Comparing budget-
estimate with budget-estimate (for comparison between the budget-estimate
and the regular-estimate for eleven months would be quite impracticable),
there is a saving of £520,904, which is accounted for by the removal ‘of the
charges for the Berars and the Straits, and transfers of charges for beer and
rum to the Home Accounts, and by leaving out the estimate for freight for
the reliefs who will henceforth be conveyed by the new steam transports.

The result of these figures and of others which I have not noticed in the
general statement, is an aggregate increase, as compared with the budget-
estimate of the current year, of £515,032.

But before I leave this part of the subject, I will notice the special charges
by which the expenditure of the ensuing year will be exceptionally increased.
There will first be £240,000 for transport-ships; £165,000 in payment of the
debts and provision for Prince Azim Jah; £150,000 loss on the sale of grain
in Orissa, and Land Revenue remitted to the amount of £30,000 on account:
of the famine; the whole amount being £585,000.

I need not trouble the Council in detail with observations on the majority
of the items on the receipt side of the sheet. Land Revenue shows the ordin-
ary rate of progress. There is a falling ofl indeed, on a comparison of the
Budget figures of the present year and those for 1867-68, of £200,000, but
excluding the Eastcrn Settlements and the Berars, there is in fact an improve-
ment of the revenue to nearly that amount, notwithstanding the remission
in Orissa. Some of this improvement is due to waste lands brought into
cultivation and to enhanced rents in Madras and Oudh from revised settle-
ments. In Madras there is also an improvement of £93,000 in Abkari
receipts.

Upon the next item, that of Customs, I must trouble you at greater
length. '

The Council are aware that the Customs tariff has been revised by a Com-
mittee with a view to the better classification of the articles, to a re-adjust-
ment of value and charges, and to the removal of duties not so valuable to the
revenue as they may be obstructive ‘to trade. The Committee have prepared
a new classification which renders the tariff far more simple and intelligible
than it is at present. Instead of enumerating oertain articles which shall be
free, and leaving every other article subject to duty, the Committee have
adopted the opposite plan of enumcrating the articles which are to pay
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Customs duties, every article not enumerated being free. Such in the mode
in which the English tariff is framed, and though its adoption in this country
may be attcnded with some small loss of revenue, that sacrifice is compensated
by the liberation of commerce from petty charges, which though they may not
be grievous, are vexatious, and obstructive to the transactions of business.
But the Committee propose more important changes. They have removed
from the column of charge upwards of 40 articles, leaving only 97 articles
further reduced to 65 classes of articles, upon which duty is in future to be
collected ; and they abolish export duties on 88 articles, retaining 9 classes of
articles only on the export list. ' The amount of revenue which will be lost by
this large remission of duty is £122,000, but this includes a sum of £76,000
formerly paid by saltpetre, though, from the decay of the trade, this product
has not lately yielded any appreciable revenue. The loss of revenue, there-
fore, properly attributable to the reduction of the tarifi recommended by the
Committee does not exceed £46,000, adding to which £16,000, the amount of
import duty given up, the loss is about £62,000, but adding £76,000 for salt-
petre, the Customs revenue is diminished by about £140,000 a year. As a
compensation for the loss, the Committee suggest that the export duty on
grain, which is at present two annas a maund, should be increased; and they
point out that every anna of additional duty would yield £160,000. This
measure is urged by the Committee, not only as a legitimate mode of improv-
ing the revenue, but also on the ground of its tendency to check the exporta-
tion of a staple article of food at a timc when a large portion of the popula-
tion have perished by famine, and while the survivors are still on the brink
of starvation. High authority besides that of the Committee may be cited
in support of this view. In 1857, in the prospect of scarcity, a prohibitory
duty on the export of grain was proposed in the Legislative Council with the
concurrence of the Board of Revenue. This extreme measure, however, was
not adopted ; but in the year 1859, the duty was raised from half an anna to
two annas per maund; yet so far was this increase of duty from checking the
export trade, that the exportations uf rice increased in the following year
from five millions to eight millions of maunds, and went on increasing for
several succeeding years. It was only during the last year and the present
year, when prices rosc so high as to make the home market more remunerative
than the foreign, that the export trade declined. We disclaim, however, the
policy of putting a duty on grain for the purpose of keeping it at home
during a period of scarcity. Even if such a policy were a sound one, nothing
short of a prohibitory rate would suffice to carry it into effect; and certainly
it is not our intention to propose anything of the kind. On the contrary, the
only question which we have considered has been, whether a moderate increase
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+ of the duty for the benefit of the revenue would interfere with the export
trade, and for the reasons which I have mentioned, we have come to the con-
clusion that no such consequence would ensue. We propose, therefore, to
raise the export duty to three annas per maund, which will add about
£160,000 to the revenue derived from this source.

The Committee also recommend an alteration of the Wine Duties, by
which the present uniform duty of one rupee the gallon shall be increased,
with reference to champagnes and sparkling wines of the more costly growths,
by eight annas, or fifty per cent.; and shall be decreased in the same propor-
tion upon clarets and the lighter class of wines. A differential duty in favour
of this latter class of wines was adopted in 1863 without any other result than
a proportional loss of revenue, the quantity and value entered for consump-
tion under the reduced duty heing nearly the same as under the higher rate;
the whole amount of the remission was in fact transferred from the coffers
of the State to the profits of the foreign grower or dealer, without benefiting
the consumer in the least degree. I see no reason to suppose that any other
result would follow from a further remission of the duty; and if any change
were to be made, experience points rather to the restoration of the former
rate than the reduction of the present; but we propose to leave the duty on
light wines unaltered, and to adopt that part of the proposal of the Com-
mittee which increases the duty on the more expensive wines. In one parti-
cular, the proposals of the Government are in advance of the recommenda-
tions of the Committee : we have placed machinery, and the component parts
of machinery, on the Free List. The revenue derived from this source is
about £5,000 a year, and is an increasing revenue; but the difficulty of discri-
minating between machinery for agriculture., railway and other purposes,
which is exempt from duty, and machinery of a different description which is
subject to duty, has given rise to so many questions in the Custom House,
that we have thought it better to give up the taxation of articles which,
whatever their description may be in the tariff, are all imported for purposes
more or less conducive to the material prosperity of the country.

There is only one other remark which I have to make before quitting
this branch of the subject. It relates to the important articles of Cotton,
Piece-Goods and Twists. We retain the existing rates of five and three and
a half per cent. ad valorem; but the valuations have been reduced to corres-
pond with the present state of the market. Considering, however, the Pres_ent
uncertain and fluctuating condition of the trade, the Committee, with the
concurrence of the Chambers of Commerce, have recommended that these
values shall be re-adjusted when the result of the American cotton crop of
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the present year shall become known. I need scarcely say that the Govern-
ment concur in this view.

Notwithstanding, however, that the result of the recommendations of the
Committee, as they have been modified by the Government, is a balance in
favour of this branch of the revenue, the receipts from Customs for the next
year will show a decrease of £56,970, chiefly attributable to the depression
of trade,—an estimate which we hope may be eventually reversed.

Salt is increased by £544,770, chiefly in Bengal and Bombay, in conse-
quence partly of increased consumption, and partly of sales of home-made
salt in store.

I have estimated Opium at Rupees 1,150 a chest. I am told that thjs
estimate is too low; and I am referred to the price of the day and the rising
tendency of the market. But the price of the day is no criterion for the
estimate of a year. When Sir C. Trevelyan took Rupees 850, the price which
had been realized by the last preceding sale, be based his estimate on a price
which was exceptionally low; if I had taken Rupees 1,500 in March last,
which was the price realized in that month, I should have taken a figure
which was exceptionally high. Whether I takesthe price high or low, the
market is in no wise affected by my estimate; but if I adopt too high a figure,
my provision of ways and means for the service of the year is materially
affected, and all my calculations are thrown out of gear. The principle
which I have taken for my guide is this : I have taken out the average of the
prices of each of the last four years; and putting these averages together, I
have taken the average of the whole. By this process, I arrive at the figure
1,131. T have estimated Opium at 1,150.

Our estimate of the Stamp revenue has been increased by the amount
which we expect to realize from the revised scale of institution stamps, which
has been for some weeks under the consideration of the Council, and will, I
hope, shortly receive its assent.

The Committee which prepared the way for legislation on this subject
by a most careful and searching investigation into the whole question, have
estimated the addition to the revenue from the adoption of the revised scale
at £680,000; but upon this point they do not pretend to offer any more than
a very general and conjectural opinion. It is not improbable that the amount
which the Committee have named may be reached, and even exceeded; but in
calculating upon a revenue to be derived from a resource so obscure and
capricious as the litigation of India, we have thought it prudent to be very
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moderate in our estimate; and we have, therefore, limited our estimate of the
increase of the Stamp-duties on this account to £500,000.

Mint —There is still a decrease under this head of £96,560, representing
the loss of profit derived from the coinage of copper, for which the demand

is fully supplied.

Public Works—The decrease of £498,800 from this source is wholly
attributable to the exclusion of the accounts of the Special Fund at Bombay
from the revenue accounts. '

The cash-balances at the close of the ensuing year will be £10,612,168,
but this amount will be increased by any re-payments which the Railway
Companies may make of the advances, to the extent of nearly three millions
which have been and will be made by the Secretary of State to prevent a sus-
pension of the works on account of the temporary difficulty of raising funds.

The final result of the comparison of the estimates of revenue and ex-
penditure is an adverse balance, after taking credit for the new Customs and

Stamp-duties, of £1,057,522.

I should have wished, if possible, to have made up the deficiency of the
revenue wholly by indirect taxation, and the equalization of the Salt tax has
been suggested from many quarters as an easy mode of balancing the account.
It is no doubt true that an addition to the Salt tax, which would yield a
considerable revenue, might be easily levied without any cost of collecticn,
and it has been confidently asserted that such an addition would not e
oppressive to the people, whose condition has been materially improved by the
rise in the value of labour within the last few years. But the enhanced
wages of labour have prevailed chiefly in the Presidency towns and the sur-
rounding districts, and have not extended to the great mass of the population
upon whom the pressure of the Salt tax almost entirely falls. The Customs
and Excise duties on salt amount to 5} millions sterling; and if you leave out
the Land revenue, which is not so much a tax as a rent, and the Opium returns,
which are not paid by the people of India in any form, nearly one-third of the
revenue is drawn from the great mass of the labouring people, whose wages
on the whole have not risen beyond the rise in the cost of the necessaries of

life.

We shall not, therefore, be tempted by the facility with which a large
additional revenue would be raised by an increase of the Salt tax, so long as
there are other classes of the community which do not bear their fair share of
the public burdens. If we leave out the Land revenue, which I repeat is more
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a rent than a tax, the people of India are no longer subjected to any form of
direct taxation. But, though indirect taxation is the mode of raising the
revenue most acceptable to the people of this country, as it is to the people-of
every other country, and is so far the preferable mode, still there are classes
which, in India especially, indirect taxation does not reach. The greater
part of the Excise and a fair proportion of the Import Duties are drawn
from the bulk of the population, upon whom the Salt tax almost exclusively
falls. The Stamps, which yield less than either Abkari or Customs, mainly

represent the profit which the State derives from the transactions of property
and commerce.

It would be idle to discuss the question whether the landholder contri-
butes his just proportion to the public service. His contribution has been
fixed by the terms of the settlement, and he cannot justly be subjected to any
direct tax which does not equally include other classes of the community.
For'a similar reason, the fund-holder cannot be singled out. A tax upon
public servants would be simply a reduction of salaries, a measure which is
governed by considerations wholly distinct from those which determine the
imposition or the assessment of a tax. But none of these objections apply to
Professions and Trades. Taxes upon certain callings, occupations, and trades
have long been established in the system of English finance, and yield nearly
two millions a year; they existed before the income tax, and have been con-

tinued without abatement during all the changes whieh the income tax has .
undergone.

I will not weary the Council with statistical details. It is sufficiently
shown by the income tax returns, that there are large classes of persons
engaged in lucrative occupations and trades who contribute little or nothing
to the revenue. We propose to place a moderate duty on these classes in the
shape of a License Tax. In 1859 a tax of this description, but on a very
extensive scale—partaking in fact of the nature of a special income tax—
was passed after much discussion in ihe Legislative Council, but was never
carried into execution, having been merged in the general income tax adopted
by Mr. Wilson. A license tax was subsequently enacted under the adminis-
tration of Mr. Laing as auxiliary to the income tax, but was withdrawn after
it had been partially collected, by reason of the improved state of the revenue.
The license tax which I shall presently lay upon the Table is one of an exceed-
ingly moderate character. Commencing at the point at which the income
tax originally commenced, namely, Rupees 200 yearly, and terminating at
Rupees 10,000, it is divided into five classes; the maximum assessment, that
is, the assessment on the lowest. estimated income of each class, being two per
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cent. Joint Stock Companies are placed in a separate class. Thus the tax
upon the lowest class from Rupees 200 to Rupees 500 yearly will be four
Rupees; the highest payment by any person or partmership will be Rupees
200 yearly. The highest payment by any Joint Stock Company will be
Rupees 2,000. .

After the observations which I have made upon the position of public
servants with reference to measures of direct taxation, the Council will possi-
bly not be prepared to hear that public scrvants are not to be exempt ; or rather
that they are to be subjected to the tax by a special provision. I do not under-
take to maintain that this part of the Bill is strictly in accordance with the
principles on which it has been framed; but looking back to the history of
1859, when Sir H. Harington’s measure was nearly defeated by an opposition
headed by no less a person than the Chief Justice on account of the exemption
of the services; and considering that it would ill become the Government to
insist on the exemption of its officers from a public burden, if such a claim
was questionable, we have inserted a clause in the Bill providing that there
shall be deducted from the salaries of public servants the amount of duty to
which they would be liable if such salaries were derived from professions or
trades. Following, however, a precedent in the income tax, all military
officers under the rank of Field Officers, drawing pay and allowanoces not ex-
oeeding Rupees 6,000 per annum, and employed exclusively on military
service, shall not be liable to the duty. Non-Commissioned Officers and
Officers of Police are also exempted, as well as subordinate Civil Servants
drawing salaries of less than Rupees 1,000 yearly.

There is a clause in the Bill which empowers the Governor General in
Council to exempt from the tax any person who may be able to substantiate a
claim to such exemption; and to suspend the operation of the Act in any part
of India for which, for local reasons, it may not be just or expedient to enforce
it.

These are the provisions of the Bill. We might by a multiplication of
the classes have affected to make the distribution of the burden more equal;
but while such an arrangement would greatly add to the cost of collection,
it would give rise to infinite contention, and increase the discretionary power
of 'the assessors to a greater extent than is desirable. It is difficult to estimate
the produce of the tax; but upon the best information we can obtain, we
have put it at £500,000. We might obtain double or treble this amount by
a more comprehensive scheme of direct taxation; but to those who sigh for
the restoration of an income tax, I can offer one inducement to accept the
more limited measure which I shall have the honour to introduce. It does
not compromise the policy of an income tax, or take up the ground which a
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tax of that description would cover. If, therefore, at a future period, the
exigencies of the State should render it necessary to enlarge the area of direct
taxation, you may either adopt a different scale of duties for the higher
classes in the Schedule, or you may remove altogether the higher classes to
the income tax, leaving the license tax to operate on profits below Rupees
1,000.

I must add that the Government, without giving a definite pledge, does
not propose that this tax shall form a permanent source of the Imperial
revenue. During the first year the duties will be collected and credited like
any other tax; but in our opinion a tax of this nature is better suited to
local purposes than to the general purposes of the State. We intend, there-
fore, in another year to transfer it, modified if experience should suggest
such modification, together with a corresponding amount of charges of a local
character, to the several Local Governments and Administrations. These
local charges are the most umnsatisfactory part of the Budget. We can
exercise no control over them, for we know nothing about them; and we must
either comply implicitly with the requisitions of the Local Governments, or
take upon ourselves the responsibility of disallowing such requirements. In
either case we may do mischief. On the one hand, we may sanction an unne-
cessary charge which has been carelessly endorsed by the head of a Department
who has no immediate interest in guarding against the waste of public money;
on the other hand, by random parsimony, or by a parsimony regulated only
by the state of the public revenue, we may check prudent and profitable ex-
penditure. We desire, therefore, that the Local Governments shall in future
determine their own expenditure, so far as that expenditure concerns merely
Jocal objects; and that they shall provide the ways and means for themselves.
In the vast and various provinces which are united under the dominion of the
Crown throughout the continent of India, there are many sources of revenue
which might be made available for local purposes, but which could not be
used for Imperial objects without giving rise to just complaints of partial
exaction, or even of breach of faith. I have been during the last year in
demi-official correspondence with the heads of the Local Governments on this
subject, and from the frank communications which I have been permitted to
hold with those eminent persons, I have no reason to apprehend any serious
difficulty in effecting such a separation of responsibility as I propose; and it
will be our endeavour to bring these arrangements to maturity before the
close of the ensuing financial year.

Estimating the license tax at £500,000, we have still to provide for
£557,522, and we think this should be done without further taxation. 1n the
estimate for Public Works, there is one conspicuous item which covers one-
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third of the whole grant. I refer to the head of Military Works, consisting
chiefly of the new barracks which are to be constructed at almost every mili-
tary station in India, at a cost on the whole of nearly 11} millions, to be
spread over five years. These extraordinary works commenced in 1865, and
at the close of the present financial year upwards of £1,800,000 on account
of these works will have been defrayed out of ordinary revenue. The esti-
mate for 1867-68, after making all proper abatements, is nearly 2 millions.
In the following year we shall have to provide £2,800,000, and in 1869-70,
£2,700,000 will be required to complete these great works. We might of
course have lessened the annual expenditure by spreading it over a wider
space of time; but looking at the question on the mere ground of economy,
without any regard to higher considerations, there can be no doubt that eco-
nomy can be best consulted by making the earliest possible provision for the
health and effectiveness of the army quartered in this country. I should
have preferred to go on as hitherto, defraying this charge, special and tem-
porary as it is, out of the revenues of India. If a financier were to lay down
any precise rule of separation between ordinary and extraordinary charge,
there is scarcely a year in which he might not have a plausible pretence for
transferring charge from revenue to capital account. I do not know how
long such a process might go on; but sure I am that it would end, sooner or
later, in a collapse of public credit. Questions of this sort are practically
to be determined not so much by rule as by circumstances. I must remind
you that we have to propose new taxation this year. Are we still further to
increase that taxation on account of new barracks? In other words, is all
the cost to fall on the tax-payers of the day and all the benefit to be derived,
without any other cost than the annual repairs, by the tax-payers of 1870
and future years? We think we are not warranted in extending taxation
for such a purpose, and that we shall fulfil our duty if we provide all that we
can out of revenue, and throw a part of the burden on our successors. We
shall borrow a million towards the construction of barracks in the ensuing
year; and even after this million has been borrowed, the remaining million

will be charged to the revenues of the year.

Thus the sum we shall provide out of revenue for this extraordinary
charge is nearly equivalent to the whole estimated produce of the new taxa-
tion. In fact, had it not been for this charge, we could bave exactly balanced
the estimates for next year. After this statement, I need not say another
word in vindicafion of the course we have taken. The greatest stickler for
defraying all charges within the year can hardly accuse us of an attempt tlf:
evade our obligations. The million loan to be raised in aid of the barrac
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expenditure will form no part of the two millions which I propose to borrow
for wholly different purposes. It is satisfactory to be assured that this vast
expenditure will not be unproductive of the results for which it is incurred.
His Excellency the Commander-in-Chief is, I believe, in possession of some
important facts bearing on this point; and if my hon’ble and gallant friend
should think fit to take this opportunity of giving the Council any informa-
tion on the subject, his statement will, I am sure, be heard with interest.

I have now completed the statement which it was my duty ‘to make, but
hefore 1 release my wearied audience, I must advert very briefly to one or
two points nearly connected with, if not immediately involved in, the finan-
cial affairs of the year. It will be in the recollection of the Council, that in
the early part of last year, in consequence of the great influx of bullion in
Bombay, we thought it expedient to ask the sanction of the Council to a
measure for relieving the Government from the statutory obligations to cash
Mint certificates at sight. The Council at once saw that this measure was
prudent and even necessary with reference to the circumstances, and more
especially to the state of the Currency Department. With a paper circula-
tion varying from 7 to 8 millions, we had locked up in securities nearly 4
millions, which is the utmost limit of investment allowed by law. There can
be no doubt that, with so limited a circulation, it was unsafe that so large a
proportion of the specie representing the paper should have been converted
into stock. The pressure of 1866 passed away; but as the Paper Currency
remained stationary, and seemed likely to continue in that state under exist-
ing arrangements, we thought it expedient to reduce the amount of Currency
stock. Accordingly, in the course of the last, and in part of the present year,
we have realized securities to the extent of £640,000, and thus the coin reserve
has been strengthened by that amount. The whole subject of the currency
has been gone into by the Commission constituted under the orders of the
Government in the early part of last year; much valuable evidence has been
collected from all parts of India, and from every available source; and though
the Committee separated without making any specific recommendations, I
cannot but think, considering that it comprised several members of the
Executive Council, which must hereafter discuss the whole question with a
view to practical measures, that the Committes exercised a judicious reserve
in refraining from such recommendations. Upan this subject I have only
to add that the Government of India can take no action with regard to the
currency without consulting Her Majesty’'s Government; but the Council
may be assured that this is a subject to which our best consideration will be
addressed without nnnecessary delay. In the meantime, we have done what
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we could to promote the Paper Currency by affording increased facilities
through the agency of the principal treasuries for the conversion of the note.

In 1862, an attempt was made. to introduce the Money Order system
which had worked so beneficially in England. The experiment was first tried
in Lower Bengal under the direction of the Accountant General, and with
such success that last year the system was extended throughout India. We
do not, however, employ the agency of the Post Office, which in India is not
adapted to such purposes, but work the system through the Collectors’ trea-
suries under the central superintendence of the Comptroller General at
Calcutta. Orders are now payable to the extent of Rupees 100 at any treasury
in the Presidency in which they are issued, and at the general treasuries of
the other Presidencies. The operation of the plan will be carefully watched,
and every practicable expansion will be given to it. We have also matured
a scheme for establishing Savings Banks throughout the country under the
immediate responsibility of the Government. We shall thus afford the hum-
bler classes an opportunity of investing their savings, if they prefer investing
1o hoarding, or good security to high interest.

I need only further advert to the improvement which has been and will
be effected in the condition and character of the minor judicial and adminis-
trative establishments throughout the country by an adequate increase of
salaries and allowances, and to the temporary but most effective measures
for giving employing to those who are able to work in the famine-stricken
districts; at the same time urging forward agricultural improvements by
advancing £20,000 monthly to the East India Irrigation Company to enable
them to extend their works in Orissa.

Much more remains to be done before we shall have fulfilled the duties
which devolved upon us when we assumed the responsibility of ruling over
vast provinces and millions of people varying in religion and race, but all
looking up with blind submission to that great Power to whose wisdom and
humanity under Providence, not merely their prosperity and well being, but
their very lives, are entrusted.”

His Excellency THE COMMANDER-IN-CHIEF said, he ventured to follow the
precedent set last year, by accepting the invitation given by his Right Hon’ble
friend to offer certain explanations with regard to that portion of the finan-
cial statement which referred to the department more especially under his
(THE CoMMANDER-IN-CHIEF’S) control. It was very true, as stated by his Right
Hon'’ble friend, that there was a vast expenditure on account of the British
Army in India; at the same time there was the prospect, not far distant nor

uncertain, of the present increased expenditure resulting, not only in a
Jegitimately increased economy, but also in great benefit to the troops on
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whom the tranquillity of the country and the security of the administration
depended. The Right Hon’ble Mr. Massey had alluded to the labours of
the Royal Sanitary Commission in England, which had been in existence since
the year 1863, and which Commission had now been resolved into a perma-
nent body. It was a Committee of public safety, so to speak, for supervising
the health, not only of the British troops in India, but of the subjects of Her
Majesty throughout this country. Whenever any question of this sort involv-
ing great expenditure was discussed here, it was referred to the Secretary
of State for India, and the Secretary of State, instead of disposing of the
question himself, seemed to have adopted a habit of referring such questions
to the Sanitary Commission, which as His ExceELLENCY had said, was thus a
Committee of public safety sitting in permanency. That had probably in-
creased the difficulty of his Right Hon'ble friend as the Minister of Finance;
but His ExceLLENeY certainly did not complain, and wished at the same
time to acknowledge the great obligations which the British troops in this
country, and therefore the country at large, were under to the Sanitary Com-
missioners. In the report of those Commissioners made in 1863, it was said
that, on an average of years from the commencement of the present century
to the year 1859, there was an annual mortality amongst the British troops
in this country of 69 out of every 1,000, and that there were always in
hospital no less than 84 out of every 1,000 men or 8} per cent. The result was
that, according to that report, with that amount of sickness, “ out of an aver-
age of 70,000 men, there was, as it were, a vast hospital containing 5,080
beds, besides the loss of no less than 4,800 men, or nearly five regiments,
who died yearly.” Admitting fully the facts stated in that report, His
ExceLLENCY thought it only just to the Medical Service and to the Govern-
ment of India, to say that the figures, as therein stated, although absolutely
true, did undeniably produce a delusive impression in the public mind both
here and in England. Thus the Commissioners, while they argued on such
a state of disease and mortality, had not attributed the deserved importance
to the fact that the Army in this country had been almost in a constant state
of war until the year 1859. It was true there were certain intervals of tran-
quillity, as, for instance, the long period of peace following the administra-
tion of Lord William Bentinck, but as a general fact, the conquest of India
was proceeding until 1859. If there was one thing more certain than another,
when they came to consider the health of troops, it was this. While the
casualties in the field might be numbered without difficulty, it was almost
impossible to give a proximate account of the casualties that resulted from
exposure and constant movement, and being kept for long periods without
cover, or under canvas or huts, until it was in the power of Government to.
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build barracks. To give such an estimate was certainly beyond the powers of
any military officer, and as His ExcELLENCY believed of any medical officer
either. The consequence of such a state of things had never been sufficiently
considered by the public in England, in which he must include the Sanitary
Commission. It was undoubtedly true that the rate of mortality and sickness
depended, not on the negleot of the Government, not on any neglect of any
mortal man, but on the Army being kept constantly exposed in the field and
on active service, or merely halting between campaigns. To illustrate what
His ExceLLeNcY had advanced : it was remarkable that the very year after
the Sanitary Commission made their report, we had been at peace for three
years and a half. What were the returns of death‘and sickness for that
year? In that year, 1864, the returns of deaths and sickness throughout
India did not exceed what would have been considered a favourable return in
England twenty years ago. He would quote from a note written by Dr.
Mouat, well known in this Presidency as Inspector General of Jails. In a
lecture, lately delivered in London by Dr. Mouat, he said :—

‘“In the Bengal Presidency, in 1864, of the 54 stations in which there were English
soldiers, the mortality of 41 was below 20 per 1,000: in 12 it was under 10 per 1,000:
and in 7 only did it exceed 25 per 1,000.

In France the military mortality is 108 per 1,000 for officers, and 22'3 for men,
giving a mean death-rate of 19 per 1,000, or one per cent. below the present Bengal
rate.

In the West Indies, French soldiers die at the rate of 75 per 1,000: in Algeria, of
70 per 1,000: and when formerly employed in Egypt, their loss was 69 per 1,000.”

His ExceLLENCY therefore thought he was justified in saying, that they
bad reached a point with regard to sanitary arrangements which diFl not
altogether depend on the recommendations of the Commission. At the same
time, whilst he maintained that the Sanitary Commission perhaps over-stated
their case, he for one was glad that they had done so; for they had thus been
the means of awakening the public conscience to a great duty, for the perform-
ance of which the military and medical officers in this country had long been
asking, but which had been set aside on financial considerations. Now, as
soon as the cry arose in England, we saw that fqrm a.nd substance had been
given to that which had so long been sought fcfr in vain. All that. had been
done in the last three years had been progressive, and was prqducmg better
results : instead of the average sickness of the British troops in the ]?eng:_zl
Presidency being 84 in the 1,000, it was very 'much less. .He held in his
hand returns of the British troops in hospital in that Pre51d.ency. I.n the
month of September 186 which was the worst month for sickness in the

> ave ; der seven per cent. in hospital; in October, which
Army, the average was un
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was also a sickly month, it fell nearly Yo six per cent.; in November it reached
a little over five per cent.; and in December about four and.a half. That was
a very great improvement on the state of things as represented in the Sani-
tary Commissioner’s report, because he had taken two of the most unhealthy
months of the year—September and Ootober—and two other months in which
the troops were recovering their health after the subsidence of the rains.
He also held in his hand a return which had been prepared in accordance
with an idea suggested 'to him by the report of the Sanitary Commission :
it was a return showing the comparative health of all military stations, and
had been prepared in consequence of a suggestion of the Sanitary Commission,
that, instead of going on general facts, regiments should be traced through
their history from the time of their arrival in this country to the date of their
return to England. He had enlarged on that suggestion and caused this
return to be prepared, which was called a “ quarterly return of sickness and
deaths among Her Majesty’s British Forces in the Bengal Presidency, exhibit-
ing the comparative healthiness of the principal stations occupied by them.”
This gave a comparative statement of the health of every station in the Army
during each quarter. There was a statement of mortality occurring in each
station, and each station stood in the list according to its relative position of
health. When a sufficient number of years had elapsed for a collection of such
statements, it would be of great importance, as enabling Government and his
successors to correct delusive estimates of the comparative health of the
different military stations. There was nothing that gave Commanders-in-
Chief more trouble than being met by statements as to the unhealthiness of
this or that station, which it was, of course, absolutely necessary that some-
body should remain to garrison. Whereas, if reports came up from the com-
manders of regiments, from medical officers and from Generals in command
of Divisions, representing the necessity of removing a regiment from a parti-
cular station, it put the Commander-in-Chief and the Government to great
cmbarrassment and difficulty. It was painful sometimes to resist such ap-
peals, while it not seldom happened that the circumstances on which reliance
was placed were occasional or much exaggerated. The Council were perhaps
aware that Peshawar had had the credit of being one of the worst stations in
India. It had been constantly held up as the great example of unhealthiness.
His ExceLLENCY had ventured to contest that opinion, though, at the same
time, he had great authorities against him. But having been himself for
some time quartered there, and much engaged in field operations on the front-
ier in former years, he could not help thinking that the mortality and sick-
gess attributed to that station, which had been solely ascribed to malarious
influences, was often due to the fatigue and distress cunsequent on a state of



! : ( 161 ) :

contin}lal exposure and extra duty. When he was serving in that station, ho
was himself in the field continually from October to July : there were troops
always in the ﬁ.eld throughO}xt the cold weather, the hot months which follow-
ed, and a portion qf the rains. In a country verging on the tropics, whose
climate was so subject to malarious influences, no men could stand such ex-
posure. Much of the sickness declared inherent in Peshawar might therefore
be properly ascribed to constant active service in the field, to which troops
serving in that station were more liable than any others. He had taken the
liberty to mention this to Lord Strathnairn when he was in Bombay. His
Excellency THE CoMMANDER-IN-CHIEF had taken great pains to verify that
opinion, and to see whether he (THE COMMANDER-IN-CHIEF) was right or wrong,
and he had the satisfaction to say that, during the past year, 1866, Peshawar,
instead of standing low in the list of stations placed acoording to health,
stood well both as regarded casualties and men in hospital. It stood nine-
teenth on the list out of fifty stations, and below it were such stations as Chin-
surah, Shajihanpur, Roy Bareilly, and so on. He did not wish to ascribe
more importance to that circumstance than it deserved; but he thought it
showed that Peshawar, besides having the natural influences of climate to
contend against, was also a station where the troops were necessarily liable
to more active service and exposure than in any other station. It also showed
how much might be done by attention to sanitary measures, and where the
power to amend sanitary conditions necessarily ceased. It further proved
that there might be an explanation of the bare facts, as shown by returns of
sickness and deaths, which constantly escaped the notice of the public, and
even of scientific authorities, unless attention was specially directed to it.
During the last three years an order had been in force, declaring that the area
allotted to each soldier in barracks should be ninety feet : that was in accord-
ance with a recommendation of the Sanitary Commission. Although no such
order had been previously in existence, still, in a great majority of barracks,
there was not a much less area given to each soldier, at all events during the
hot season. It was a fact, as shown by medical officers, that if we would
ensure the health of our troops, we must look not only to avoiding malarious
influences, but also to over-crowding. This rule had now been stereotyped
for ever by Government, and commanding officers could not depart from it,
except at their peril. There was no one condition, no one order ever issued
by a benevolent Government, which had so much conduced to health, as that
to which he had referred. He recollected when Fort William was a GO]SOW-
when the amount of sickness in that Fort caused it to be dreaded by the troops
worse than Sierra Leone. Now ‘there was hardly a stat.ion which excegdgd
it in sanitary condition. Much the same might be said of several other
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stations. Conserva.ﬁcy and drainage defeated the malarious influences of
the climate, and the result justified the expenditure which had been mcurred
in giving them effect by the Government of India.

There was one more point to which he wished to refer. He had observed
it stated in England that opinions had been ascribed to him as if he had
recommended a large diminution of the European force in this country. It
would be in the recollection of the Council that, neafly two years ago, at the
invitation of the Government, he considered the question of reduction, and
with due regard to what he believed compatible with security, he did prepare
a scheme for the reduction of the number of the rank and file of British troops,
and to this, perhaps, allusion had been made. That reduction had been com-
menced upon last year, and had not yet been entirely completed, but he
believed it would be so in the course of this year. Since 1865, he had made no
further proposals for the reduction of British troops, but had only, in the
execution of his office, carried out the final resolution of Government. He
had made no recommendation beyond the conclusions stated by him in 1865
with respect to the three arms, nor was he prepared to make any; on the
contrary he held very decided opinions that we could not safely make any
further reduction in the British forces; in short, we had reached the proper
limits of the establishments. We heard a great deal at home of what was
called the large European Army in India. It was believed by many people
in England, and perhaps by some in this country, that we had a European
force not much less than that which was here at the close of the mutinies.
The facts were as follows :—In April 1861 there were 82,000 men in this
country, at the present date, the actual number of British troops was under
61,000. If we compared that number with the Army as it existed at other
dates, we found that, in the year 1856-57, the year before the mutiny broke
out, the strength amounted to 45,000 men : so that the difference between the
present year and the year before the mutiny was only 16,000 men. He ven-
tured to think that, after the experience of 1856-57, and the great lesson of
Native character which they had learned in those days, the present strength
of British troops was not too much to ask for to ensure the security of our
empire in India. He made these remarks because he heard complaints adopt-
ed in England, and in some instances by men of authority, to the effect that
we had greatly too large an European force for this country; that because
there had been an improvement in fire-arms, that was a reason for the reduc-
tion of the force; and again because there were difficulties at home in the
way of recruiting, that was a reason for reduction; and lastly that because,
according to the Sanitary Commissioner’s report, there were great sickness
and mortality amongst the British troops in India, which he ventured to say



( 163 )

from the facts he had laid before the Council was not actually the case, and
was not attributable solely to the climate, that that was a reason why we
should not expose British troops to such danger in this country. But in his
opinion all those reasons were absolutely illusory. With regard to improved
arms, every one knew that the arms at present in the hands of the British
troops in India were far superior to any that they would have to contend
against, and he could therefore see no absolute necessity for giving breach-
loading arms to the troops in India under present circumstances, except the
Imperial and very sufficient reason that uniformity of arms should prevail
among all the troops composing the British Army, wherever they might be
statidoned. Again with regard to the difficulties of recruiting, we had nothing
to do with that; we must ask for the necessary garrison, as the great interests
of India, and therefore of England, could not be imperilled. We surely
should not forget the lessons of the past, and the dangers and loss we had
incurred by inattention to such principles in the occupation of a vast country
possessing an almost countless population. It took us two years to overcome
the mutinies, and it was owing to the mercies of Providence that the struggle
did not extend to ten years instead of two. We did not impose on the popula-
tion of the United Kingdom*a greater drain for troops than it could afford,
and that was but a very small demand with regard to the enormous import-
ance of the interests confided to the British garrison in India. In short, we
could not afford to tamper with that garrison, the maintenance of which
was an Imperial and by no means a mere local necessity. To do so would be
as if the Government were to remove all bullion reserve, and trust to the
Paper Currency by itself; that was the argument with which we should meet
all those who asked us to reduce the number of British troops in India below
that figure which experience and observation had proved to be indispensably

necessary.

The Hon'ble MR. SHAW STEWART said :—*“ Sir, the Right Hon’ble the
Financial Member of Council, in that clear and lucid speech which we have
all listened to with such delight, referring to the commercial disaster of last
year, remarked that, great as had been the losses and the stagnation of trade
in all parts of the world, he was glad to say that, with one exception, com-
mercial honour was intact; and, with a serious and melancholy emphasis that
made his words all the more impressive, he stated that, that exception was

Bombay.
I am far from attempting to defend all that has been done in Bombay. but

I think that these words will cause great and unwonted pain to many persons
in that unfortunate city.—a pain all the greater from the weight that must
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be given to the opinion of a person in the high position of the Right Hon'ble
gentleman. The position of Bombay has been peculiar and exceptional; the
trade of Bombay, which for some years before the American war broke out
had been steadily and slowly expanding, suddenly increased three or four-
fold, and wealth that was enormous and almost fabulous flowed in. It found
no long established machinery of commerce ready at hand to control its effects,
a machinery which has been found, even in London where it exists in its most

_perfect form, insufficient to prevent disastrous speculation and consequent
loss and suffering. Under these circumstances, it is not astonishing that
persons unaccustomed to such a flood of prosperity and unprepared for its
occurrence, should to a certain extent have lost their coolness and discretion;
and the result has been that, when, contrary to the expectation of all the
wisest politicians of Europe and of India, the American war suddenly ceased
and this great trade collapsed, a great and general distress has been caused.
My Right Hon'ble friend exercised a wise discretion in avoiding to particular-
ize any classes as deserving blame, and I shall so far follow his example in
saying that I think all classes must share it. But I am most confidently of
opinion, that the blame is not such as to give good ground for a charge, or even
for a suspicion, of mercantile dishonour. Fronf what I know of the present
state of Bombay, I believe that, if the sacrifices, the labours, and the sufferings
that have been entailed on, and willingly undertaken by, the merchants of
Bombay were known, the idea would be rejected.

I wish it had fallen to the lot of some one better able and better prepared
than myself, tc express these feelings. But I felt myself impelled to give
utterance to them, because I know that Bombay does not deserve such a grave
stigma as my Right Hon'ble friend has sought to attach to her.”

The Hon’ble Mr. CowiE said, he had intended to make some remarks on
the Financial Statement of the Right Hon'ble Mr. Massey, but, considering the
late hour to which the sitting had already been proiracted, he (MR. CowiE)
had resolved not to do more than simply to express the great satisfaction that
he felt in hearing the intimation that a great proportion of the public works
would in future be conducted by means of loans. It might be in the recollec-
tion of the Council that, on the occasion of the delivery of the Budget of the
year 1865-66, he had recorded his opinion that it was proper to debit to
Capital and not to Income those public works which were of a reproductive
nature. He now only wished to be permitted to record his personal satisfac-
tion at the determination to which the Government had come in this matter.

The Motioqn was put and agreed to.
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The Right Hon’ble MR. Massey having applied to His Excellency the
President. to suspend the Rules for the Conduct of Business,

The PrEsIDENT declared the Rules suspended. -

The Right Hon’ble MR. MAssEY then introduced the Bill, and moved that
it be taken into consideration.

The Motion was put and agreed to.
The Right Hon'ble M. MAssEY then moved that the Bill be passed.

The Motion was put and agreed to.

LICENSES’ BILL.

The Right Hon’ble MR. MassEy, in moving for leave to introduce a Bill
for the licensing of Professions and Trades, said that he did not intend to
proceed further with the Bill that day, but hoped the Council would permit
him to pass it alt the next meeting.

The Motion was put and agreed to.
The Council then adjourned till the 8th March, 1867.

WHITLEY STOKES,
Assistant Secretary to the Government of India,
Home Department (Legislative).

" CaALcUTTA;
The 5th March, 1867. }

S. G. P. 1.—=No, 77 L. D—28-6-11.
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PUBLIC WORKS DEPARTMENT.

oposed to be wnderiaken during ihe year

STATEMENT showing the Works pr
works of

186768 from the Special Grant of 70 lakhs assigned for new
irrigation,

Coxroran
Drsrazer. Woass, Arormr oy [Exeasorrens (s
1887, 1887-08.
MADRAS. Ras. Rs. R,
Godave o| Works in the Delta of the Gods (ail
vy Auiout, m "r’ f
ltrlutin and loehi 079,502 | 8,78,430 | 166,832
Kistoa . o| Works_ m tho Delta of the Kutm (mdomng, lm-
proving, and extending canals, excavating irrigation
channels, and constructing locks) .| 18,688,765 | 7,74,287 | 2,50,944
Nellore .+ .| Works on the Penniar River (uosntl.ng xrriphon ‘e
chaunnels and improving 182840 | 1,61,374 45,903
Tanjore and | Works on the Cauvery and Coleroon (oonctnom
richinopoly | Lower Coleroon Anicut, and improving the uhnmﬁ
of the Cmnrg) . 5,866,680 67,261 | 1,50,689
North Aroot Worksin N Arcot District (Pnhr Aniwt. Che-
yoor Anicut, and dsm aoross the Seear River) . 125900 |  seoome 98,200
South ,, .| Works in Bouth Aroot Distrist (eonstructing Anicat
across the Mainmuthanaddy River, mtung the
Pombuy Channel, &¢.) 98,958 5,364 82,906
Coimbatoor . [ Works in the Colmbotoot District (s&uduet over the
Vainpootoor stream, unpwving ngvud_y
Channel, &s.). 1,15,844 56,189 86,488
Salem . .| Works in the District o{ Bdm (Anumtl uron tho
Valyoor and Swatha Rivers, &0.) . . . 18720 | * coeeee 18,790
Madras . +| Water-supply project, &o. . 6,11,769 | 1,10,800 | 8,00,000
Constructing, improving, and notnnng hnh in um-
-nl districts . 1,08,400 16,333 90,048
Sundry works, under Be. 1o,ooo eaach . wecene secres 40,370
Grant for minor works, the estimated eoot of ‘which .
does not exceed Rs. 9,500 each . . . o  teeene concen $,00,000
Torar, MiDRAs . 15,00,000
- - BOMBAY.
Dharwar « | Canal, including aqueduot from the Undduck Tank . 74,961 65,836 25,000
Belgaum . | Gokah Canal from the Gutpurbs River® - , . .| ... corons 25,000
Sattara «| Kristna Irrigation Project for irrigating- 37.500 acres
of land in the Sattara District by means of a dam at
Koorseet 6,090,088 | 5,25,676 80,000
Pooma . . Moota !l’lilgntlon Soheme for lmgntlon of Tand in the 50.000
Abmednuggur. Lynkh Projeot for imgltmg 18,000 ‘acres of land in
the Paihra and Godavery Valleys . . 2,08,343 | 1,00.000 | 1,00,000
Sattara . Yerla Irrigation Project . 1,490,859 ,000 50,000
Ahmednuggnr. Pailair on the Kadwa River (lrnptlon of 4.,870 acres
of lund from the Kadwa vaer) . 64,924 s 25,000
Ditto « | Godavery Projecty . . O T 20,000
Ditto .| Prurora Project} . . . . cerees R 20,000

-




(167)

STATEMENT showing the Works proposed to be undertaken during the year
. . 1867-88, &0.,—continued.

1)

' Axovwr o9 lozm“‘ Paororsn
Drsmator. Woaxs, Eerears., erMagon|EX7eNBITTRS,
w. 1687-00,
Kbavdeish ,|Jamda Canal on the Girna River (dmmmg upthe | Rs. 7 Rs.
river and constructing two canals) . 6,18,381 | 484,678 | 1,00,000
Upper Bindh .| Canal from Sukkur to hdndptm mlndmg pnr~ .
chase of land  ~. 7,99,820 | 3,906,788 | 1,00,000
Ditto «| Improving tluBa]annd. ) o:tondmg it for the '
irrigation of Beer Liands . . . o| 401,099 SN 80,000
Hydersbad .| Improvement to the Kasra Camalf . . . . ... . 19,800
Ditto ., Enr o ';t of the Hyderabad Mouth of the River
) . . . ees e ecaser m
Beeraj .| Cuta in the bed 'of the Narrs River . . «| 19L188 | 1,75266 ROOO
Ditto .| Thurr Canal in the direction of Qomeroctet . . .| 108,668 | 1.35.168 47,000
Ditto . | Mitrow Caualt .| 6853832 | 4983% 87,000
Kurrachee .| Now feeder to the Wutam Nm And Munc.hnr I-h
from Seeal Dhund near Dadool P ceevee 20,000
Shahbusder .| Improving the Mahmooe Canal . 10,040 cesens 10,000
Sholapore « | Ekrookh Tank Project for i.rraltlon fmm the Ynlloy
of Ekrookh to tha Bholapore 8,968,326 | 8,00,000 | 1,00,000
Abhmednu Bhatowdee Tank Project§ . .| 8,00,000 e 50,000
Khandeis Sugnm Storage Lake on the Girns Rivert ' . N I oo 1,00,000
Ditto . g Bandarss and Water-soursest orens ceseee 69,700
Baiz . thng the right baok of the Narrs River near
. Inkrow to oheck overflow . . . . conses 16,000
Kaira « | Chorotun Drai . . . . censae cecoen 10.m0
Sundry works un Rs. 1o.ooo -d: . v nen N 60,600
Grant for minor works, the estimated ocost of which
does not M BRs. ’ﬁm each . . . . etecee seesee sO.(m
Torar, BoMsay cesene 13,60,000
BENGAL.

Provisional Grant for the Soane Irrigation Works . . vereee | eeven . 4,560,000

Purchase of land for Orissa Irrigation Company : N coeeee 1,560,000
Totar, Bawaar .| ... - 60,00,00
NOBRTH-WESTERN PROVINCES.

Remodelling Ganges Canal [P RN 16,47,780
Rajbubas, or dntnbntmg oh.nmh. m mmm mth

theGangesCamal « . . . . . ] ... . | 39,00,000 | 8,81,000
Certain works oouutod with the Eutam Jumns

Clﬂll . . . . 1,00,985 “.715 79,220
Teral Snmy in Rohilkund ~ . . . o veose 1,00,000
Sundry Works under Rs. 10,000 each

Grant for minor works, the utunut.ed eont of wlnoh
does not exceed Rs. 2,500 each . .

. . eesece

Porar, NorTe-WesTsax ProviNcEs . . 28,00,




. (168)

STATEJ{E’N T showing the Works proposed to be undertaken during the year
1867-68, &c.,—continued.

Coxrurs»
— wosm. o (BT ineer
. 1007. 186788,
PUNJAB. Rs. Rs Rs.
Remodelling Baree Noab Canal . . 5,76,333
Rajbubas in connection with tho Baree Do.b Cuul . 59,871 23,000 86,871
Improving inundation canals on the Uppor and Lower
Butlej . 200,660 | 1,321,482 58.769
New works and im ronmontn. Western J umu Cunl .| 6568884 | 244,873 | 8,98178
Buildings for Mnd.{ugoor Worhh.t:s: . . . .1 104131 82,000 | - 70,800
Sundry worke under 10,000 94,000
Grant for minor works, the estimated cott of wlnoh dou
not exceed Rs. 2,500 each . . . . e 43,020
|
Torar, Powias . oo ose 18,00,000
|
i CENTRAL PROVINCES.
{
Nagpore, .| Irrigation _in the N Distriot, ocomprisin
¥ BSownair, Kuttunjee, nd hore nnd Dun Imr::hoﬂ‘
PN’J.C“ . . . oor ooe lnsoam
i Toray, CxxTRaL Fyovincas . 1,50,000
i —_
i Gra¥D Torar . oce o 70,03 000
® Plans and B under p
t Bevised Estimates under prep

$ Estimates under preparation.
§ Estimates under consideration,
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Estimate of Home Charges in 1867-68.

Debt.

Dividends to Proprietors of East India stook .
Interest on Loans contracted in England .

Totd. Dividends and Interest .
Civil. :

Charges General Home Establishments, &. .
Amonnt payable under the Postal arrangements
Red ea and India Telegraph—charge to Indis .

Mission to the Court of Persia—charge to India
Her :;l]:cty (] Enhbli-hmcnh in Chin-elmge

Pmmom and Retired Allowances . . .

Furlough and Absentee Allowances . .

Miscellaneous (inclnding Indm Offce Sits and
Building) .

Total, Civil Charges .
Military Effective Charges.

Imperial Government for serving in Indis ~
mtto on secount of out Ednodwn of Oﬁcon

P‘-‘ﬁc: and Outﬁt of Offoers’ .

A\\ovutncu. &o., of Asistant Bnrgeon oa sppouu-
men . .
Furlough Allowanoes .
On -eeount of Contracts

Tm .
Overhnd Troop rm.pom Scmeo « e

for wuh-uﬂm of

Total, Eﬂuﬁn Charges .
on-Effective Charges.
Imperial Government for Troops serving in India
Retired Pa , including Colonels’ Allowsnces .
Pensions, Lord Clive's Fand . o .
Total, Non-Effective Charges .

Total, Military Charges .

Marine.

Pensions and Retired allowances, Indm Nnvy md
Bengal Pilot Bervices
Farlough and Absentee Allowances .

Total, Marine Charges .
Total, Charges in England
Deduct—

Miscellaneous Home R ceipts . . .

Net Expenditure in England .

......

688,00
10,000
88,000
80,000

8,000

210,000

272,000

100,000

639,970
1,421,145

186,000
44,000
18,000
13,000

18,000
231,000
86,000

190,000

3,081,118

XYY

1,306,000

......

------

[LITTY)

2,880,600

. 84,000

| e — ——

6,270,815

116,000

5,164,618

a
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GENERAL DUDGET ESTIMATE OF INDIA,
FOR THE YEAR 1807-68.

GENERAL ABSTRACT or ras BEVENURS .xp REORIPTS, ann or rsw EXPENDITURE oy INDIA.
Fos vas YEAR raox )

ot APRIL 1667 vo Sler MARCH 1868,
1ees. Josoer. 100000 . 100807, 1007
AdteL l..ull"l..r 1 R e -_s.llr.... doten, b Ot e 1y Pl i,
QOivis +— : s 8 s '} Civit = ] £ e . £
1. laadRevenne . . .| marn00r | 30384800 16,610,900 | 90,084,790 1 Intersst 0u Panded and Untanded Dobt .| syes8ss| s738610| sMm7170 -hh%%
II. Tribetes and Contribytions | * H atereet on Loane for Public Works . sorses o
from NuveBlates .| ronem|  eente0| om0 |  consso ﬁ It 7 Berviee Fuads ‘uad “cther A1 ssane | o] rwae
1L Poret BT088 | 3700 | w710 |  aaasco| §[ Alerines, Betu HerdDrvhecks . .| e -.m»m..”nw 12300 .-.._m»wun
[ 318,779 LO, B ,
IV, Abkard Bosts) . . .| ssuere 9,909000 | 9,187,080 | s,908380 | ¢ Mn.-.-.-.. xaies) HH A 187,500 -.».»w« 236,179
[ ) come 16,6%0 |  ...... oesane
V. Lisense Tex , , 003,341 10,000 20,680 800,000 | ¢ Custome s 207618 197,060 188,801 318,391
10 Balt 839,180 344240 818,773 209361
VI Customs . . . ., .| ssre08r 3414100 | 304,140 | 335719 u Oplam 1,804370 L1e%9d0 1818018 _..nu. o7
8 3
VIL. SaM 5,343,149 8,838,000 | 8,891,770 | 6,078,080 | 19 z.n.ui S . o . . .u”b.»n u”“.uﬁ _tuﬂn“ ER..-
s Post Offies Ce e e L 43,304 g .
VHL Opam . ., | ssesee| ss0000 es18.700 [ 7910700 | 13 Telgraph . . T 1 .+ ¢ 369318 406,840 7,883 630538
16 Allewances t0 District and Village Oficers . 280,684 414,010 381,387 893777
IX. Bump . . . | 1o | o000 1873380 3487800 16| fdmisisestive aad Pablie Deparimente . 135191 | 1000730 S0 1040108
. . . . . , 438, »!
X Min © o | easse|  os0| swe0|  sisae |18 _.v.._m.." e .. Lo -.-Jw-m ngstam | mlwet | 3G
XI. Post Office e 408,480 201,520 288,580 seos0 | 37 Bdumtion, elenes and ‘dst . 1o 60759 768.230 83,180 831,087
22 Rcolesiastionl . . . . 154,886 189,160 147,479 157,690
XII. Telegraph . .. 190,463 188,000 388,600 908,000 | 33 Medicul Berviess .« . . e 974,889 808,440 376,400 201,508
XIII. Lawaod J .50 063,000 v 84 “.o-_"r—e—"-.ni Printing o N . . 181,084 184,580 184564 | . 168,086
. w ustios . . ~§ P‘.—. .
XIV. Police u $as700 " viess . -!. o..r.l !.3_- 03. 290,660 901,790 81,340 11,610
. . . . . ,001 X 080 Al Asel % under Treaties
148,00 $84,000 103,430 | . 34e by sad Eagagrmmis AT nler Treue 1,801,798 | 1,800,840 | 1,867,789 [ 1,080,708
XV. Marine ., , ., 106,800 263,200 238,640 3183% | 9y :.....F-...E.i . Y 1asioee 362,700 937,437 431,880
8 Bapersnnuation, Retired, and Compassion-
XVI. Bdueatloa. . ., . anese PR, o 8 679,310 687,888 687,413
= 87,838 60,180 60,880 66,000 anyp Alow Lo F.._ou,.ﬂw 19,181,310 | 13,838,060 | 13,657.vu0
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